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KOLKATA BENCH, KOLKATA
%■ " ~XM'» v ?

Date of order: 26.9.2019

HonTile Ms. Bidisha Banerjee, Judicial Member 

HonTole Dr. Nandita Chatterjee, Administrative Member
Present

1. O.A. 350/01278/2019 Sosan Pratima Kujur
2. O.A. 350/01279/2019 Madhumita Saha
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Railway Board,
Ministry of Railways 

Government of India, 
New Delhi - 110 001.
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3. The Principal Chief Personnel Officer, 
Eastern Railway,
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i
i

/



' 2 o.a. 1278.2019, o.a. 1279.2019, o.a. 1296.2019, o.a.
1297.2019, o.a. 1298.2019, o.a. 1304.2019, o.a. 1305.2019, o.a. 1306.2019, o.a. 1312.2019, o.a.
1323.2019, o.a. 1324.2019, o.a. 1338.2019, o.a. 1339.2019, o.a. 1340.2019

17, N.S. Road, 
Kolkata - 700 001.

5. The Chief Medical Director, 
Eastern Railway,
17, N.S. Road,
Kolkata - 700 001.

6. The Divisional Railway Manager, 
Sealdah Division, 
EasternRailway,
Sealdah,
Kolkata-70.0 014. ■

,* i.'Sto .,

7. Th^eklr^w^ 

^%Slafdah Division,

Sea^\ \ 1......Kollcaia -%)0t01l4.

Si

W
% ;

■g-ft*
,!$?«■ -a, a ,«r «-

8-
it:

nSi)

I

.'A

?;
1;
§■

#*!
■I

5‘

fespondents
irWCBTi

CounselsFor thfe Applicants
■X' ftp &■-

/'■f;

G^tairse 
%%

>- % -f cFor the ftespohddnt^
\ \

Mr. B.P. Manila,

■/ O R D .E R (QralVi; 

Per Ms. Bidisha BanerieeTiJudicialMembef:

\ \
s.

This O.A. has been pfefefre& under Section 19 of the
. h;-.:

Administrative Tribunals Act, 1985 praying for the following relief:-

To direct the respondents to revise the pay of the applicant in terms of 
Railway Board’s notification dated 4.9.2008 vide RBE No. 103 of 2008 of 6th 
Central Pay Commission and to fix the minimum entry pay of Nursing Sister + 
Grade Pay i.e. Rs. 18,750/- w.e.f. 1.1.2006 (according to Pay Band - II) along 
with the bunching benefit as laid down in illustration 4A of Railway Board 
Notification No. 101/2008;

“i.

To direct the respondents to refix the pay of the applicant after fixing the 
pay of the applicant in terms of prayer (i) above in terms of the 
recommendations of the 7th Central Pay Commission and its acceptance by the 
Govt, in principle w.e.f. K L2016;

n.
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To direct the respondents to pay the arrears of pay and allowances out of 
the above fixation and/or refixation along with the statutory interest therefor in 
terms of prayers (i) & (ii) above;

To direct the respondents to deal with and/or dispose of the 
representation of the applicant dated 26.6.2019 as contained in Annexure “A-3” 
herein;

.'..h

$3 m.
[i.

I
IV.

To direct the respondents to produce the. entire records of the case before 
this Hon hie Tribunal for effective adjudication of the issues involved herein;

And to pass such further or other order or orders as to this Honhle 
Tribunal may seem fit and proper.”

At hearing, Ld. Counsel for the applicant made an innocuous

v.

vi.

2.

prayer for consideration of representation. Heard Ld. Counsel for both
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respondent No. 2, within. 4 weeks'from the date#Sf receipt of a copy of
C’v.

this order.

In the event such representation is preferred, the representation5.

shall be considered by the said respondent or any other competent

authority in accordance with law and disposed of with a reasoned and

speaking order to be issued within a period of three months from the

date of receipt of such representation. If nothing stands in the way,
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wJi

appropriate orders for grant of suitable benefits shall be issued within

the said period.
:

It is made clear that we have not entered into the merits of the6.

matter and, therefore, all points are kept open for consideration by the

appropriate authority.
i

The O.A. is disposed of accordingly. No costs.7.
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